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PER HON'BLE Mv. GOFAL FRISHNA, MEMBER (J).

Applicant Inder 3ingh Gaur in this application u/s 19 of

the Administrative Tribunals act, 1985, has prayed for quashing

]

the order dated 10.11.93 at Anneruare 2-1, by which the interve-
ning period from premature retirement to reinstatemznt of the
arrlicant wss treated as lea&e due. The applicint has also
prayed that the respondents be directed to trezat the intervening
period zs spent on duty with 211 consequential benefits. He has

2lso claimed compsensation for wrongful premature retirement.

2a The relevant facts are that the applicant was prematurely
retired vide order dats=3d 19.7.93 at Annexure A-2 zfter having

attained the age of 55 years in accordance with pule 1802 (a) of
the Indizn Railway Estabiishment Code vol.II (6th Bdition, 1937)
He was ordered to be paid a sum ejuivzlent to the amount 2F his
pay Plus allowances for 3 period of three months, caleoulzted at
the same rate at whish he was drawing them at the tire of his

retirement. Thereafter, the aprlicant m=de a reprresentstion to

the Chiefi Personnel OFficer, Western Railway, Bombay, rzqussting

that X . ,
/the aforesaid order of premature retirement £z beo withdrawn.
Hiz representation was accented and it was decided by the Depart

C}pwff( ment to reinstate him in sService vile Annszvure 2-4 Jzated 29.10.8
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However, vide order dAsted 10.,11.93 (Annexure A-1) the intervenin

ted

g
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pericsd from premature rztirement to néinstatement Wag tr
as leave due. The applicant claims that it should have bezn

tr : ted as sre nt ol duty. The applicznt has already made a
representation o the coincerned anthority on 23.11.93 vide
Annerure A=5 and the learned councsel for the applicant has statsd
that this reprecentation is still peniing consideratim and it has
not been disposed of. He wants this representation to be

dispozsed of as per rules and irstructions on the subjert.

3. we, therefore, dispoee of this 04 witty a direction to the
respondents to dizpee of the applicant's representation dated
23.11.93 through a dztziled order on msrites as per rules,

instructions and ¢uidelins=s on the sub t%mfhln 3 pericd »f one

<

mcnth from the date of reczipt Of & copy of this ordsr. 7The
applicant shzll howewver be at liberty to fils 2 fresh 0A if he

iz ajgrieved by any Jdecis Jﬁth 'sn on the representation,
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